“GENTRAL ADMINISTRATIVE TRIBUNAL
BAVGALORE BENCH

= Second -Floor, :

@ ' : Commercial Complex,
Indiranagar,

Bangalore--560 038.

Miscellaneous Appln.ho0.284 of 1994 in Dated:~ 15\JU1.1994
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901 of 1993

APPLICATION NUMBFR:

" APPLICANTS: K115 NDENTS:

Sri.T.H.Vittalmurthy v/s. Garrison Engineer;ADGES,iount Abu and -

" Te. others.

1. S;i.S.M.Babﬁ,Advocate,No.242, Kanaka Mandirém,
Fifth Main,Gandhinagar, Bangalore-50009.

2. The Garrison Engineer,Air_Fo;ce,
Head Querters Training Command,
I.A.F. Campus,Hebbal,Bangalore-6.

3. Sr;.M.Yasudeva Rao,Addl,Centrél Govt.Stng,Couﬁsel,
High Court building,Esngalore-1. ' o -

R o

Subject:- Forwarding si copies cf the Crders passed by-the -
' Central administrative Triounal,Bangalore.
Please find. enclacsed hercwith a copy of tha WRDER/
STAY WRDER/INTERIM ORDER/, passed by this Tribunal.in the above -
mentioned application(s) on O6th July, 1994,

Lssied on
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PKSVC/TVRMA
6th July 1994

Orders on MA No.284/94:

Although this is not a fit

matter for granting extension

of time, however, deferring to
the request made by the learned
counsel we grant three months

time for Government to comply

with the directions made in the

order disposing of OA No.901/93.
No further extension of time

will be granted.

Three months period to be

computed from today.

Sel- Crfm
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MEMBER {A) VICE-CHAIKQAN

TRUE COPY
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CENTRAL_ADIN ISTRAT IVE TRIBUNAL
BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
‘Bangalore-560 038,

Dated:~ 31 MAR 1994

APPLICATIQN NUMBER: %01 of 1993,

S ——" T S S——" " . -

APPLICANTS: . RESPCNDENTS :

Sri.T.H.Vittalmurthy v/s. Garrison Engineer, ADGES,Mount Abu,
To "~ Rajasthan and two Others.
1. Sri.S. M'Babu,Advocate,

No.242,Kanaka Mandlram.
Fifth Maln Road,
Gandhinagar, Bangalore-9.

2. The Garrison Engineer,Air Force,
E "Hegd Quarters Training Command,
I.A.F. Campus,Hebbal, Bangalore—é.

3. Sri.M.Vasudeva Rao,AdddGentral Govt.
Stng.Counsel,High Court Bldg,
Bangalore-l.,

4, The Garrisén Engineer,
A.D.G.E.S.,Mount Abu,
Rajasthan.

5. Chief Engineer,Head Quarters,
Southern Command,
Engineering Branch Pune-411001. .

P e [ - P —— -

SubJect - Forward na »f PL,Jeo oi .the Crders pdssed by the
Central admnn cirative Irlbuna' Baﬁgalvre.

Pleasa find enclosed her°w1+h a copy of the ORDER/

STAY ORDER/INTERIM GRDER/, passed by this Tribunal in the above
mentioned application(s) on 25th March,1994.
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CONTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

ORIGINAL APPLICATION NO.901/93

FRIDAY THIS THE TWENTY FIFTW DAY OF MAR.,1994

MR e JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MRe ToVe RAMANAN MEMBER(A)

Shri T.H, Vittalmurthy, Major,

Ex.8/R, Gr.I

Military Engineering Services,

Garrison Engineering,

R/o 455, Ist Stage,

Industrial Suburb, Mysore Applicant

( By Advocate Shri S.M, Babu )
Ve

1. Garrison Engineer,

ADGES, Mount Abu,

Rajasthan
2, H.Q, Chief Engineer,

Southern Command,

Engineering Branch,

Pune - 411001
2. Garriscn Engineer Air Force,

HeQe. Training Command IAF Campus,
Hebbal, Bangalore - 6 Respondents

( By learned Standing Counsel)
Shri M,V. Rao

"ORDER

Mr, Justice P,K. Shyamsundar, Vice Chairman

The short‘point for coﬁsideration in this
application is about entitlement of the applicant
to interest in the belated payment of pay and
allowances due in the year 1982 but given oply
in the year 1993, After he ogot the payment in

the year 1993, he tcld the Department that he

M . g



shculd have been)|

) i
1glven SF

paid belatedly th him Fo

i

mentioning in that that

responsible for {the dela

by the Departmen

as follouws:

Ja.gz,

tract of

]

t on 26.;30

me interest on the amount

no reason at all

he was not in any way
informed

. He was, however,

83 as per Annexure 'C!

/

your amplication dated 22,7,93

CE SC Pune letter No,

17010 /2/EnggWTHu/E1R(pay Coord)

dated}it16.8, 93

yment of‘1
U1Ml follo*

orger exis
1n!erest of

b) In%erest ok
i

tlerest on
jlance ing

2, Appareﬁ%ly the?

this kind had ne@er come.

no precedents orflerders r
th=t being avail%Lle, is

claim of interesl

|

a rule @

r
be denied or dell&ed. In
|

stated that 10 iLg years

lL the

of entitlement aT
|10 yeaﬁ

over tﬁ
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an axiomatic prl nciple 1m

L a preg

1

want of

‘e department

is furnished below?

LEC - Further communication

advance increment: No

s regarding payment of
delayed payment amount
pay and allowances, As
not entitled for any
delayed payment of
rement.”

fact that the claim of

up for consideration earlier,
egulzting the situation like
no around for denial of the
e belated payment, It is
administrative matters for
edent, just cctioﬁ cannot
the reply stéfement, it is
had passed between the date
%e of realisation of the

5 was occupied in protracted

and the other,

What kind of corrLspondejce had taken place in granting

a small rise in

and told us why

yond our apprehension,

What

D long years tc make an order,

p
is more the Depa%tment ha
1

8 not taken us intg conf idence

et |



Ve, tﬁerefore, think this is a £it case in which

the arrears of pay ultimately made available to

the appnlicant in the year 1993 instead»of 19082

shculd be acccmpanied by interest, Theréfore, ve
direct payment of interest on the arrears of salary
paid tc-the applicant @ 10% for the period from
1.2.82 to 30,6,93, Time to comply with the cirection
is three months from the date of receipt of a copy

of this order, 3end a copy of this order tc the

respondents,

3. e notice there is ocne more grievance

here by the applicant which is about leave encashment
demand, Applicant was informed on 26.8,93 (Annexure C)
that further communication in regard to leave
encashment will follow, 1In the reoly filed in
amoositionvof this application on 10,7,94, there

is r=ference to the demand of payment of leave
encashment benefit and the Qery vague reply is that
it would be paid shortly, Ue do ﬁot knbu vhether it
"will mean'another.WG,years. Ve, therefore, direct
the Department to compute and pay leave encashment
benefit a2lso within three months frem the date of

this order, No costs,
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. (T.U. RAMANAN ) ( P.K. SHYAMSUNDAR ) [

MEMBER (A) rRUE COPY  VICE CHA IRMA N
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CENTRA(L _ADMIN ISTRAT IVE TRIBUNAL
a BANGALORE BENCH

Second Floor,

Commercigal Complex,
Indiranagar,
BANGALORE~ 560 038,

Pated: 20 0CT 1994
Miscel ames #maria no: 467/94 N OA 901/93

APPLEANTS:~ .9 N} lfw,\»gﬂ.%

v/s.

RESPANDENTS :- (GRwymSom E«\\g?haw/ﬁbGEQ) M onnt Abuy

4
Te : '

Suhject :~ Feiwarding nf ce

Pies of the Order-~
Central Administrati

Passed by the
ve Tribunal,BangalQre.

Please find encleseq herewith a copy of the ORDER/

Passed by thijg Tribunal in the above
mentioned application(s) on IQZ’1CL—13§ﬁ3

Tosued o
rQbe(/ 50
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N - In the Central Administrative Tribunal
B - Bangalore Bench =~
B RTRN sangalore

Y ¢ 78 'mwf/k»/’ 1//; AD'EQ , 4/ Q olty

C}O/ e Of 1992,

—-- Application NO...uven

ORDER SHEET(contd) M A 4 6'1/ 9 ‘, o

Office Notes I _ Orders of Tribunal

Date
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Gt Officer
Centraj Adm_inb rative Tribunal .
Bangalote Bench
Bangalore



